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IN THE CENTRAL AOM INISTRATIVE TRISUNAL
CALCUTTA BENCH ’

MA 438 of 2002
(CA 1935 of 1997}

Pressent ¢ Hoen'ble fir. B.P. Singh, Adniniastrative Member

Hon'ble Mr. Ne Prusty, Judigial Member

Eastern Railuay
- Y5
Ramesh Ch. Pathak
For the Applicant 3 Mr. P.K. Am ra, Counsel S

For the Respendentss*Mr. P.K. Ghosh,Cosunsel

Date of Order : 08-08«2002

MRe_BsPo SINGH, AN

Thie applieation has been Filed by the respondents in U.A.
1135 of 1997 againat.tha interim order d ated 29-9;199? by which the
Tribunal directed the respondents met te give mFFaat}ﬂq thb order
dated 31=-7=-1937 (Annexure~-Li to the U.A.); The Ld.Counsel for tha'

spplicant in MA submits that vide order dated 18~6-2002 enclosed as

Anneuxre-M/4 the order dated 34=-7=-1997 hag heen cancelled.

2. In vieu mf above, the O.A. hangscmmm infructuous as the

status-quo has been maintaid” % Thus, both the MA and GA are dis

‘posed of as being infructusus.
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